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House must know that we are not 
going to extend the session. The ses-
sion is going to end on the lOth 
December, 1965. 

Sbrl Harl Vishnu Kamatb: On the 
10th puce.? 

Sbrl Satya Narayan Sinha: As 
scheduled; it i. not going to be ex-
tended. (An Hon. Member: Wby? 
I cannot explain every 'why' about 
it here .. , 

Shr! Bar! Vishnu Kamatb: Is it 
pucca? 

Sbrl Saty. Narayaa Sblha: It i. 
pucca, cement pucca. 
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Shri Satya Narayan Slnba: We are 
thinking of calling the next session, 
that is, the budgrt session, a little 
earlier than usual, and so we shall 
take up some of the business out-
standing in this session during the 
budget sC9sion, 

8hr1 Barl Vlshuu Kamatb.: What is 
the approximate date? 

Shri Satya NaTa)'1ID Siaha: A. 
early as posible, earlier than all the 
usual budget sessions. All these 
things would be taken up then; what-
ever is left over can be taken up 
then, and ~ shall try to accommo-
date those things in the next 8e9.lon. 
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UNION DUTIES OF EXCISE (DIS-
TRlBUTION) AMENDMENT BILL" 

'lbe Minister 01 Flnanee (Sbrl T. 
·T, KrisItnaInI1eharl): I beg to move 
lor leave to introduce a Bill further 
. to amend the Union  Duties of ExclU 
(Distribution) Act, 1962. 

Mr. Speaker: The ques:ion is: 

flThat leave be granted to in-
troduce a Bill further to amend 
the Union Duties of Excise (DIs· 
tributirm) Act, 1962.", 

The motion wa.. adopted. 

ShrI T.  T. Krt,bngmacbarJ: 
troducet the Bill. 
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ADDmONAL DUTIES OF EXCISJI 
(GOODS OF SPECIAL IMPORT-
ANCE) AMENDMENT B;LL" 

'lb. 1IlIDIster 01 FIDaDJe (Shrl T •. 
T. Krisbnamachari): I beg to move 
for leave to introduce a Bill further 
to amend the Additional Duties of 
&<cise (Goods 01 Sp.cial Importanea)' 
/\Ct, 1957. 
Mr. Speaker: The question is: 
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